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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL HYDERABZD BENCH AT HYDERABAD
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3 PRESENT 3
THE HON'BLE M .B.N.JAYVA SIMHA$ VICE-CHATRMAN . {
THE HOMN'BLE MR.D.SURYA RAO: MEMBER, ’
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ORICINAL APPLICATION 1D.235 of 1987
(ORDERS OF THE TRIBUNAL)

The applicant herein,who worked as a Nate(Gr.'D)_

r

in South Central Railuway, Srikakulam retired,  retired

on 30-11-1984 on superannuation. He submits that
certain retirement bensfits such as D.C.R.G. were not
paid to -him on the ground that he was occupying railway
land for cultivation for which he is liabls to pay a

. o

license Pee of Rs,105/- per annum undarkgrou-MQEe Food
Scheme. The applicant submits that this léase is being

renewed esvery year from 1976 and'ﬁe;is-antitiad{to be

in possession of the said land till the year 1887 and

- the withholding of Gratuity and other dues to him is

illegal.

2. No counter-~affidavit has been filed in this

. case. We have heard Mr.R.B,Vijaya Kumar for  the Appli-

~cant and Mr, P,Venkatarama Reddy, Standing Counsel far

the Railuays., A circular latter dated 9-6-1966 issued
by the Senior Diuisional Engineer, Coordination,wéltair
has been placed before us by the applicant, According

to that Circular #hRef the Railuays héﬂ&taken a decision
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that taking into consideration the decision afthe-
M RZA on St l2n Gt

Andhra Pradeshl the D.C.R.G. and other benefits of
retired employees may be faleased if they_ohtain a B
certificate that they have cleared the license~fee
payables by them till the date of retirement., In
this case, the applicant submits that he had paid
the license~fee upto-date. In any gvent, we do not
consider that the Railuays are entitled to withhold .
the D,C,R.G. on the ground of non-payment of license-
- fee payable by them for the lards given to its
emplovees for cultivatinnm purpose$, We, theréfurégnr
direct $hat-the D.C.R.Gi: and. other benafits due to

- ' ' wWlhG, & PrE ) ¢ > wesmdine
the applicent shall bs paid to him Rorsheith along
with interest at the rate of tuelve per cent (12%) .
per annum Prom the date on which the amount became ‘
due till the date of actual payment, UWith these

directions, the application is allowed. There will

oa no arder as to caosts.

(dictated in open court)
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(B.N, JAYAS IMHA ) (D.SURYA RAD)
Yice-Chairman - Member (Judl.)

1st July, 1987,
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